1Z1E M NO 4 9 COUR T NO 9 SECTI ONII

SUWPREMECOIRTOFI N
RECORD OF P RQOCE

Petition(s) for Special Leave to Appeal
(From the judgment and order dated 21 /
HGHCOURTO-DELHI ATN DELHI)
SAN T O S H YADA V & ORS.

VER SUS

STATEO NCT OF DEL HI

DI A
EDI NGS

(Crl) No(s). 4421/ 2008

05/ 2008inBANo. 2473/ 2007

Petitioner(s)

Respondent ( s)

(Wth appln(s) for directions and exenption fromfiling CC of the inpugned

j udgnent and exenption fromfiling O T.

and office report)

Date: 07/ 11/ 2008 This Petition was called on for hearing today.

DAL VE

ERBHANDARI

E DA
EHRJI TSINGHBEDI

For Petitioner(s) M. Pr a senjit Keswani, Adv.
M. S.K Shar ma , Adv.

M. Gaurav

For Respondent (s) M. B.

Agr awal , Adv.

B . Singh, Adv.

M. Subhas h Kaus hi k, Adv.
Ms. Anil Katiyar, Adv.

M. D.S. Mahr a,

UPON hearing counsel the Court
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In view of t
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the Petitioners, the case is adjourned by one week for filing

reply to the additional
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